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LEGISLATIVE DEPARTMENT.

WE, the undersiened, Members of the Seleet
Committee to which the Indian Trade Unions
Bill was referred, have considered the Bill, and
have now the honour to submit this our Report,
with the Bill as zmended Ly us annexed  thereto.

The Committee met on six occasions in the
Delhi Session of 1925 and during and preceding
the present Session. The amendments which we
have made in the Bill are mostly relf-explanatory :
weadd the following notes in respect of the more
important changes proposed.

2. In clause Gf¢) we propose the admission
of honorary and temporary members as the assist-
ance of experienced lubour leaders will be of con-
siderable value to trade unions, while the move-
ment ir in its infancy ; and these leaders «liould
bhave the protection of clauses 17 and 18 of the
amended Bill when engaged in an advisory capa-

city in any industrial dispute. This protection

can be given them by making them- honorary or
tcimporary members of the Trade Union.

3. We have made it clear in clause 7 (1) by
omitting the words “as he thinks fit ** that the
Registrar can call for further information only
for the purposes specified.

4. We are of opinion that the appeal provided
by dause 11 should lic to a judicial officer: and
by a majority, that his decision should be final.

5. The question of the expenditure of Trade
Tnion funds on political objects was found to be

ke Axgust 1925,

one of considercble difficulty. We are by a
mzjority of opinion that such expenditure should
be allowed ; the majority also are of opinion that
such expenliture should be met not from the
aeneral funds, but from a special fund, contri-
butions to which shall be optional. We have
included provisions taken from the English law
to prevent unfair discrimination against a non-
contributing member. In presecribing the political
objects also, on which expenditure inay be incun?d,
we have followed the provisions of the English

lavw.

G. In clanse 22 we have reduced the proportion
to one-third in view of the low educational
level of the ordirary labourer.

7. In clause 29 provision has been made to
ellow of various grales of auditors being prescrib-
el in accordance with th: financial position of
the Trade Union ; and in clanse 33 t» prevent
winecessary and vaxatious complaints. As regarnls
auditors, we would sugzest that, as the Trede
Union movement is in its infaney, Local Govern-
ments should be recommended to prescribe a grade
of zuditors whose fees a less opulent Union would
fiud no difficulty in paying.

8. The Bill was published in the Guazette of
India, dated the 24th January, 1925.

9. We think that the Bill has not been so
altered as to require re-publication, and we re-
commend that it be passed as-now amended.

T. RANGACHARIAR.

PURSHOTAAIDAS THAKURDAS.

M. A. JINNAH.

N.C. KELKAR.

KASTURBHAI LALBHAIL
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MINUTES O DISSEXNT.

1. We entirely dissent from the view taken by
the majority in rexpect of clanse 22, Under the
original clause, the persons actually engaged or
emploved in an industry with which the trade
union is connected were to constitute a majority
of the officers.  Under the amended clause they
need constitute only one-third of the total. We
can see no justification for such a change.

We recognise equally with the majority that. in
the infancy of the trade union movement in this
country, it may be essential for a trade union
to bave the assistance of “ outsiders ”’ and to
include them in their executive. But the clause,
as it previously stood, set no limit to the number
of outsiders that could be included, for it placed
no restriction on the number of their executive,
And the new clause 6 (e) will make it even easier

»

for a union to availitself of the help of “ontsiders”.
Clause 22 in its original form did not even gua-
rantee that the workers themselves would have
the countrol of the affairs of the union ; for it is
inevitable that in an executive where about half
the members are drawn from a more educated
class that section should have the predominant
voice in the counsels of the union. What the
clause was intended to secure was that a number
of the actual workers obtained the opportunity of
education in trade union affuirs, and we regard
with apprehension any change which may have
the effect of restricting these opportunities. The
amended clause will in practice give trade union
leaders the power to restrict the representation
of the workers from among their own ranks to the
minimum of one-third of the executive, and 1t
may be a long time in many cases before the
workers realize that itis quite permissible for
them to obtain more, and still longer before they
are able to enforce their rights in this respect.

2. In the present state of education of the
labouring classes, we held that it was undesirzlle
to insert in the Bill provisions like those contain-
ed in clause 16, and we must rgserve our further

opinion on the subject.
B. N. MITRA.

E. G. FLEMING.

L. GRAHAM.

A. G. CLOW.
25th Awngust 1925.

There are two main points in which we differ
from the majority of Members of the Select
Committee : —

1. Clzuse 16 which provides for the establishment
of a separate political fund is a mutilated transcrip-
tion of some of the provisions of the British
Trade Union Act of 1913. It will be ob:erved
that under the British Act payment to the political
fund is obligatory unless a member contracts out
of this oblization. Under clzuse 16 of this Bill,
however, it is aptional for any member to contri-
.bute to the political fund. Payment to the politi-
cal fund thus becomes entirely voluntary like pay-
ment to any other charitable institution. The
Indian Trade Unions will thus be considerably
bandicapped in carrying on any propaganda for
the furtherance of their political and civie rights.
In England :ttempts to modify the provisions
recarding payment to the political fund harve
heen vigorously resisted, aud neither the late
Mr. Bonar Law nor Mr. Baldwin could tamper
with the wholesome provisions of the Act of 1913.
1t is to be regretted that in India while capitalists
and employers bave been carrying ou active

political propaganda in their own interest, the
workers should at the very inception of the Trade
Union movement be handicapped in their attempt
to orzanise themselves on a political platform in
defence of their rights.

2. Our eecond difference with the majority is
on the question of immunity from criminal or
civil liability in cases mentioned in clau~es 17
and 18. Here again, following the English laws,
we would recommend immunity to be extended
to all those who act in contemplation or further-
ance of a trade dispute or join in an organisation
for the defence of the rights of emplovees in any
industry. If immunity is restricted in the way
suggested in this Bill, it would Le extremely
difficult to take any organised action in a place
where no registered trade unicn exists. It is
doubtful how far attempts to establish new Trade
Unions will be encouraged by the Bill as proposed
by the majority.

There are other points of difference on com-
paratively minor questions. We do not think
that clause 22 is at all necessary at this stage.
In clause 6, sub-clause (7}, the word ¢ adequate ”
should be deleted, as it may give arbitrary
power to the Registrar. In clause 11 there
ought to be a provision for appeal to the High
Court in case the Additional or Assistant District
Judge does not interfere with the Registrar’s
order.

e believe that in the initial stage of tha
development of Trade Unions, the workers should
not be hampered by too much executive inter-
ference. \We apprehend thatemplovers in India
will make every attempt to prevent the establish-
ment of mew Unions and will try to break the
existing Unions. For these reasons, it is necessary
that the rights and privilegss extended to Indian
Trade Unions should be more and not less than
those allowed under the British Trade Union
Acts.

DEVAKI PRASAD STNHA.
TULSI CHANDRA GOSWAMI.

I was unfortunately not present during the
discussion on section 22 of the Trade Union Bill,
but I cannot but feel that it would have been
well not to permit the reduction of the number
of workers on the Executive of a Trades Union
to below 50 per cent. I contend that the main
object of a Trades Union is to organise and
train working men to protect their own interest
and to asscciate themselves for that purpose. A
laree number of members of the governing com-
mittees belonging not to the actual category of
workers will probably have a weakening inflo-
ence ; it may result in retarding the growth of
self-reliance.. A parallel movement to the Trades
Union Movement in rural life is the Co-operctive.
Movement. In the Societies formed itis a fact
that with the exception of a few the work carried
on results almost whally from the efforts of
agricultural workers themselves. av we not
bope that the same resultz will acerne in the
Trades Union Movement if the help from outside
is restricted to what may be actually necessary,
and I feel that if we pormit more ‘than half of
the officers to be outriders the main object of the
Trades Union is defeated.

S. K. DATTA.



{As aMENDED LY THE SLLE-T COXMMITILE.]

[Words printed in italics indicate the
asmerdments made by the Select Com-
mittce.]

A
BILL

TO

DProvide for the registration of Trade Unions and
tn cerlain respects to define the law relating to
registered Trade Unions ¢n British India.

WHEREAS it is expedient to provide for the re-
aistration cf Trade Unions and in certain respects
to define the law relating to registered Trade
Unions in DBritish India ; It is hereby enacted as
follows :—

CHAPTER 1.

Preliminary.
1. (1) This Act may be called the Indian
Shert title, extent  Trade Unions Act, 1925,

and commencement.

(2) It extends to the whole of British India, in-
cluding British Baluchistan and the Sonthal Par-

ganas.

(3) It shall come into force on such date as the
Governor Generzl in Council may, by notification
in the Gazette of India, appoint.

2. In this Act, unless there is anything repug-
Definitions. nant in the subject or con-
text,—

(a) *“ executive’’ means the body, by what-
ever name called, to which the manage-
ment of the affairs of a Trade Unmion
is entrusted ; '

(&) “officer”, in the case of a Trade Union,
includes any member of the executive
thereof, but does not include an agp-
ditor ;

{c) “prescribed >’ means prescribed by regu-
lctions made under this Act ;

(d) “ registered office”” means that office of
a Trade Union which is registered
under this Act as the head office thereof ;

{e) “ registered Trade Union”” means a Trade
Union registered under this Act ;

(/) “Registrar” means a Registrar of Trade
Unions appointed by the Local Goy-
ernment under section 8, and “the
Registrar 7, in relation to any Trade
Union, means the Registrar appointed
for the province in which the head
or registered office, as the case may
be, of the Trade Union is situated ;

(9) “trade dicpute” means any dispute
between employers and workmen or
between workmen and workmen, or be-
{ween employers and employers which
is connected with the employment or
non-employment, or the terms-of en)-
ployment or the conditions of labour,
of any person ; and



() “Trade Union ” means any combination,
whether temporary or permanent,
formed primarily for the purpose of
regulating the relations between
workmen and employers or between
workmen and workmen, or between
employers and employers, and includes
any federation of two or more Trade
Unions.

CHAPTER I1.
Registration of Trade Unions.

« 8. Each Local Government shall appoint a
. _ person to be the Registrar
ﬁ,ﬁﬂﬁmmmt of Re of Trade Unions for the
province.

4. Any scven or more members of a Trade
) . Union may, by subseril-
: Alode of registration. ing their names to the
rules of the Trade Union and by otherwise com-
~ plying with the provisions of this Act with res-
to registration, apply for registration of the

»" Trade Union under this Act.

]
5. (I) Every application for registration of a
Application for reeis. 172de  Union  shall  be

mﬂ:_ AIOrTE”  made to the Registrar,

' and shall be accompanied

" by a statement of the following particulars,

.. pamely :—

(a) the names, occupations and addresses of
the members making the application ;

(8) the pame of the Trade Union and the
address of its head office ;

{¢) alist of the titles, names, ages, addresses
and occupations of the officers of the
Trade Union ; and

(d) a copy of the rules of the Trade Union.

(2) Where a Trade Union has been in existence
for more than one year before the making of an
application for its registration, there shall be deli-
vered to the Registrar, together with ‘the appli-
cation, a general statement of the assets and lizliili-
ties of the Trade Union prepared in such form
and containing such particulars as may be pre-
scribed.

8. A Trade Union shall not be entitled to reais-
Provisions to be con- tration under this Act,
tained in the rules of a unless the executive there-
Trade Union. of is constituted in accord-
ance with the provisions of this Af:t, and the
rules thereof provide for the following matters,

namely :—
(s) the pame of the Trade Union ;

(&) the whole of the objects for which the
Trade Union has been established ;

(¢) the whole of the purposes for which the
general funds of the Trade Union shall
be applicable, all of which purjoses
shall be purposes to which sach funds
are lawfully appliczble under this Act;

(d) the maintenance of a list of the menbers
of- the Trade Union awd adeguate

facilities for the tnspection there f by
the officers and members of the Irade

Union ;
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() the admission of members, including
honorary and temporary memiers, of
the Trade Union ;

(/) the conditions under which any member
shall be entitled to any beuefit assured
by the rules and under which any fine
or forfeiture may be imposed on the
members ;

(7) the manner in which the rules shall be
amended, varied or rescinded ;

(%) the manmer in which the members of the
executive and the other officers of the
Trade Union- shall be appointed and
removed, and the scales of salary, allow-
ances and expenses to which they shall
respectively be entitled ;

(7) the safe custody of the funds of the Trade
Union, an annual audit, in such manner
as may be prescribed, of the accounts
thereof, and adequate facilities for the
tnspection of the acconnt books by the
officers and  members of the Trade
Union ; and

(s) the manner in which the Trade Union
may be dissolved.

7. (1) The Registrar may call for further in-

' formation for the purpose

Prwer to eall for of satisfying himself that

further Pnrticulnrs qnd any gpplicatjon complies

to require alteralion yith the provisions of sec-

of mame. tion 5, or that the Trade

Union is entitled to registration under section 6,

and may refuse to register the Trade Union until
such information is supplied.

2) 1f the name under which a Trade Union is
proposed to be registered is identical with that
by which any other existing Trade Union has
been registered or, in the opinion of the Registrar,
so nearly resembles such name as to be likely to
deceive the public or the members of either Trade
Union, the Registrar shall require the persons ap-
plying for registration to alter the name of the
Trade Union stated in the application, and shall
refuse to register the Union until such alteration
has been made.

8. The Registrar, on being satisfied that the
e Trade Union has complied
Begistation.  ith all the requirements
of this Act in regard to registration, shall register
the Trade Union by entering in a register, to be
maintained in such form as may be prescribed, the
ticulars relating to the Trade Union contained
in the statement accompanying the application for
registration.
he Recistrar, on registering a Trade Union
8. The Regetrnt, ades section 8, shall issus
Certificate of regis- g certificate of registration
tration. in the prescribed form which
shall be eonclusive evidence that .the Trade Union
has been duly registered under this Act.

ificate of registration of a Trade
10. & ot ™ Union may be withdrawn
Cancellationof regis- o cancelled by  tbe
tration. Registrar—
(a) on the application of the Trale Union
to be verified in such manner as may
be prestribed, or - :
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v (6) if the Registrar is satisfied that the certi-
ficate has been obtained by fraud or
mistake, or that the Trade Union has

. ceased to exist or has wilfully and
after notice from the Registrar contra-
vened any provision of this Act or
allowed any rule to continue in force
which is inconsistent with any such
provision, or %as rescinded any rule

-+ providing for any matter provision
i for which is required by section 6:
+ Provided that not less than two months’ pre-
vious notice in writing specifying the ground on
which it is proposed to withdraw or “cancel the
- Certificate shall be given by the Registrar to the
;,;‘nde Union before the certificate is withdrawn
or tancelled otherwise than on the application of
tbo Trade Union.
11 (1) Any person aggrieved by any refusal of
A ppeal the Registrar to register
# * a Trade Urion or by the
w:mtbdmwd or cancellation of a certificate of regis-
“ ﬁ'atlon may, within such period as may be pre-
7 "géribed; appeal to suck Judye, not below the grade
;‘5?0 ax cdddwnal or assistant Judge of a principal
asQieid. Court of original jurisdiction, as the Local
;, vernment may appoint in this beh-1f.
%2’(2) The Judge may, after suck inquiry as ke
% idrems necessary, diemiss the appeal, or pass an order
.,..d;r,{ctuy the ;eyulmr to requster the Union andto
ue a certificate of registration under the provi-
i%%0dd of section 9, or sctting aside the order for
‘} Mowal or cancellation of the certificate, as the
mo may be, and the Registrar shall comply with
-3 'suck order.
A B(8) Forthe purpose of the snquiry, the Judge
|ay summon and enforce the atiendance of wit-
messcs and compel thewm Lo give eridence az if ke
‘were g Civil Court ; and ke may also direct by
; ‘whom the whole or any part of the costs of the
wg. Snquiry shall be paid, and suck costs shall be
Li fecovered as sf they had been awarded in a suit
2e ) wader the Civil Proccdure Code, 1908 ; the order V of 1908.

"of the Judge shall be final and shall wot Be
~; guestioned in any Conrt.

.£a12. All communications and notices to a regis-
i ¢ tered Trade Union may
iw office. be addressed to its regis-
ered office. Notice of any change in the address
.~ of the head office shall be given within fourteen
,&,g s of such change to the Registrar in writing,

m}d the changed address shall be recorded in the
ﬂ"ﬁ';egu*.ar referred to in eection 8.

13. Every registered Trade Union shall bea

Inoorporation of body corporate by the name

“ﬁbstand Trade und{r w;ll:zh it lsy registered,

+: Unjons. - - and shall have perpetual
suocession and a common seal with power to

e gcﬁmm and hold both moveable and immoveable
pmpetty and to contract, and shall by the said
“ name sue and be sued.

.. 1%, The following Acts, namely :—

Oerhm Acts not to apply
to registered Trade Unions.
(a) The Societies Registration Act, 1860, XXIof 1860.
(8) The Co-operative Societies Act, 1912, 1I of 1912,
(¢) The Provident Insurance Societies Act,

912, . Voflo12
(@) The Indian Life Assnrance Companies

Act, 1912, and VI of 1912,
(¢) The Indian Companies Act, 1913, VII of 1913.

shall not apply to any registered Trade Union,
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and the registration of any such Trade Union
tnder any fuch Act shall be void.

CHAPTER I111.
Rights and Lialilities of reyistered Trade Unions.

15. The genecral funds of a registered Trade

Oljects «n wlich Union ¢hz]l not be epent
general furds mayte on 2ny other objects than
Fpent. he fellowing, ramely :—

{a) the payment of salaries, allowances and
expenscs to officers of the Trade Union ;

(6) the payment of expenses for the sdminis-
tration cf the Trade Union, including
audit of the acconnts of tke general funds
of the Trade Union ;

{r) the prosecution or defence of any legal
proceeding to which the Trade Union or
any member thereof is a paity, when
such prosecution or defence is undertaken
for the purpose of securing or protecting
any rights of the Trade Union as ench or
any rights arising out of the relations of
any member with his employer or with
a perron whom tAe member employs ;

(d; the conduct of trade dispntés on behalf of
the Trzde Union or cny member there-
of ;

(¢) the comperration of members for loss
arising out of trade disputes ;

(7) allowances to members or their depend-
ants on account of death, old =~ge, sick-
ness, accidents or unemployment of such
members ;

(9) the 1asue of, or the wmdertaking of liabilsty
under, polscies :;f assurance on the lires of
membera, or wnder golicies insufing mem-
bers against sickness, accident or un-
emplovment ;

(A) the provision of educational, social or
religious benefits for members (in-
cluding the payment of the expenses of
funeral or religious ceremonics for de-
ceased members) or for the dependants
of members ;

{{} the upkeep of & periodical published
mainly for the purpose of discussing
questions affecting emplovers or work-
men as such ;

(f) the payment, tn furtherance of any of the
objects on whick the gemeral funds of the
Trade Unton may be speat, of contridu-
tions Lo the general funds of any other re-
gistered Trade Union ; and

(#) subject to any conditions countained imn
the notification, any other object noti-
fied by the Governor General in Council
in the Gazette of India.

16. (1) A Trade Union may constitxte a separate

Constitution of a Jund, [from conlrilntions
separate fund for poli- separately leried for or made
tical purposes. lo that fund, jrom whick
payments muy be wade, for the promotion of the
civic and political interesis of «ts members, sn fur-
therance of any of the objects apecied 1w aw-
section (2).
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i+ (B) The objects referred to in sub-section (1)
are ~— . L

(a) the payment of any. expenses sncurred
cither directly or indirectly by a candidate
or prospective candidale for election as a
member of any legislative body constituted
under the Government of India Act or of
any local authority, before, during, or
after the election tn connezion with Ais
candidature or election ; or

(8) the holding of "any meeting or the dis-
© : tribution of any lsterature or documents

tn support of any such candidate or
. prospective candidate ; or

(c) themaintenance of any person who ¢z a
member of any legislative body consts-
tuted under the Goverament of India
Act or any local axthorsty ; or

(3) the registration of electors or the selection
of a candidate for any legislative body

" constiluted under- the Government of
India Act or for any local authority ; or

(e) the holding of political meetings of any
kind, or the distribation of political
lsterature or polstical docsments of any
kind.

e (3) No member shall be compelled to contribute
‘3o the fund constituted under sub-section (1) ; and
@ member who does not contribute to the said fund
"shall not be excluded from any benefits of the Trade
" Union, or placed sn any respect either directly or
‘sndsrectly snder any disability or at any disad-
*vantage as compared with other members of the
{ Trade Union (except in relation to the control or
' management of the said fund) by reason of Ris not
.condributing to the said fund ; and contrsbution to
‘the said fund shall not be made a condition for
‘admission Lo the Trade Union.

¢ . 17. No officer or m&mber of a registered Trade

e e e . . Union shall be liable to

'in mﬁpzo;pmcy punishment wunder . sub-

b section (2) of section 120B

‘of the Indian Penal Code, in respect of any agree- X1,V of 1860.
“ment made between the members for the purpose

of furthering any such object of the Trade Union

‘As is specified in section 15, unless the agreement

‘is an agreement to commit an offence.

" 18. (1) No suit or other legal proceeding shall
w0 .. be maintainable in any
. ui{';:::&:’:;g“‘ Civil Court against any
) registered Trade Union
or any officer or member thereof in respect of any
act done in contemplation or furtherance of a trade
dispute to which 2 member of the Trade Union is
+ & party on the ground only that such act induces
some other person to break a contract of employ-
. ment, or that it is in interference with the trade,
business or employment of some other person or
. with the right of some other person to dispose of
his capital or of his labour as he wills.

§ ' (2) No suit or other legal proceeding shall be
: maintainable in any Civil Court against a registered
;Tnde Union in respect of any act done in con-
“templation or furtherance of a trade dispute by
“any person acting on behalf of the Trade Union,-
‘if it 1s proved that such person acted without the
knowledge of, or contrary to express instructions

given by, the executive of the Trade Union and
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that the esecutive has repudiated such act at the
carliest opportunity and by all reasonable means
and with rearonable publicity.

19. Notwithstanding anything contained in

Enforeabilie. of AN other law for the time
aerecments. being in force, an agreement
s between the memters of a
registered Trade Union sball not be void or
veidable merely by reason of the fact that anv
of the ohjects of the agreement are in restraint
of tiade :

Provided that nothing in this section shall
erable any Civil Court to entertain any legal
proceeding instituted for the express purpore of
enforcing or recoverir.g damages for the breach of
any agreement concerning the conditions on which
any members of a Trude Union shall or sball not
sell their goods, transact business, work, employ
or be empToyed.

20. The account books of a registered Trade

] ) ~ Union and the list of

of HED o inepectbocks  pembers thereof shall be
open to inspection by an

officer or member of the Trade Union a? suck ¢imex
as may le provided jfor in the rules of the Trade

Union.

21. Any person who has attained the age of
Righis of minors to fifteen years may be 2 mem-
ncnbership of Trade b.er. of a .regmtered Trade
Unicne. Union subject to any rulex
of the Trade Uhnion to the
contrary, and may, subject as aforesaid, enjoy all
the rights of a member and execute all instruments
ard give all acquittances necessary to be executed
or given under the rules :

Provided that no person who has not attained

the age of eighteen years shall be an officer of any
such Trade Union. '

22. Nof less than one-third of the total number
P iom of cfBcers of the officers of every regis-

to be coppected with tered Trade Union shall be -

the industry. persons actually engiged or
employed in an industry
with which the Trade Union is connected.

23. Any registered Trade Union may, with

' the consent of not less than
two-thirds of the total num-
ber of its members and snlject to the prorisions
of section 25, change its name.

Change of name.

24. Any two or more registered Trade Uniops
Amolgnmation  of T become amalgamated
Trade Unione. together as one Trade Unioy
with or without dissolution
or division of the funds of such Trade Unions or
either or any of them, provided that the votes of
at least one-half of the members of each or every
such Trade Union entitled to vote are recorded
and that at least sixty per cent. of the \’ote.:
recorded are in favour of the proposal.

25. (1) Notice in writing of every change of
Notice of change of DA€ md. of every amalga-
name or amalgamation. :?t‘on: signed, in the case

a change of name, by th
Secretary and by seren meméers of the Trade Jnio:
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changing its name, and, in the case of an amalga-
mation, %y the Secretary and by seven members of
each and every Trade Union which is a party
thereto, shall be sent to the Registrar, and where
the head office of the amalgamated Trade Union
is situated in a different province, to the Registrar
of such province.

(2) If the proposed name is identical with that
by which any other existing Trade Union Ras been
registered or, sn the opinion of the Registrar, so
nearly resembles suck mame as to be likely to
deceive the public or the members of either Trode
Union, the Registrar shall refuse to register the
change of name. .

«r . (3) Save as provided ¢n sub-section (2), the
Registrar shall, of ke 1s satisfied that tke provisions
of this Act in respect of chamge of mame Rave
been complied with, register the chamge of mame
sn the register referred to tn section 8, and the

. change of name shall have effect from the date of

.. such registration. '

(4) Tke Registrar of the province sn whick the

. head office of the amalgamated Trade Usion s

. situated shall, if ke is salisfied that the procisions

' of this Act sn respect of amalgamation have been’

- complied with and that the Trade Union formed

" thereby s entitled to registration wnder section 6,

"regsster the Trade Uniom in the manner provided
~ s section 8, and the amalgamation skall Aave effect

. ffm‘ the date of suchk registration.

26. (1) The change in the name of a registered
Trade Union shall not affect
Effects of change of any rights or obligations of
name and amalga-  the Trade Union or render
matian. defective zny l>gal proceed-
ing by or against the Trade Union, and any legal
proceeding which might bave been continued or
commenced by or against it by its former name
may be continued or commenced by or against it
by its new name.

(3) An amalgamation of two or more registered
Trade Unions shall not prejudice any right of any
of such Trade Unions or any right of a creditor of
any of them.

27. (1) When a registered Trade Union is dis-
Dissoluti solved, notice of the dissolu-
whion. tion signed by seven mem-
bers and by 'the Secretary of the Trade Uniou
shall, within fourteen days of the dissolution, be
sent to the Registrar, and shall be registered by
him if he is satisfied that the dissolution has been
effected in accordance with the rules of the Trade
Union, and the dissolution shall have effect from
the date of such registration.

(3) Where the dissolution of a registered Trade
Union has been registered and the rules of the
Trade Union do not provide for the distribution
of funds of the Trade Union on dissolution, the
Registrar shall divide the funds amongst the
members in such manner as may be prescribed.

28. (I) There shall be sent annually to the
‘ Registrar, on or before such
Returns. date as may be prescribed,
a general statement, audited in the prescribed
manner, of all receipts and expenditure of every
registered Trade Union during the year ending
on - the 3lst day of March next preceding
.such prescribed date, and of the assets and liabili-
ties of the Trade Union existing on such 31st day
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of March. The statenient :hall be prepared in
cuch form and ~hall comprise such particulars as
may be pre:cribud.

(2) Together with the genernl statement  there
~hall be sent to the Registrar a statement +how-
ing ail changes of «fficers muade by the Trade
Uinion during the year to which the general state-
ment refers, together also with a copy of the rules
of the Trade Union corrected up to the date of
the despatch theveof to the Registrar.

(3) A copy of every alteration made in the rules
of a registercd Trade Union shall be sent to the

Registrar within fiffecn days of the making of the.

alteration.

CHAPTER 1V,
Rt’!/u lations.

29, /1) Subject to the control of the Governor

General in Council, the

Power to make regm- 1,041  Government  may

lations. make regulations for the

purpose of carrying into effect the provisions of
this Act.

(2) In particular and without prejudice to the
generality of the foregoing power, such regulation~
may provide for all or any of the following matter,
namely :— '

(a) the manner in which Trade Unions and
the rules of Trade TUnions shall be
registered and the fees payable ou
registration ;

(6) the transfer of registration in the case of
any registered Trade Union which has
changed its head office from one

province to another ;

(c) the manner in which, and the gwalifica-
tions of persons by whom, the accounts
of registered e Unions or of any
class of smch Unions shall be audited ;

(d) the conditions subject to which inspection
of documents kept by Registran
rhall be allowed and the fees which

shall be chargeable in respect of such
inspections ; and

(¢) any matter which is to be or mayx be
prescribed

30. (1) The power to make regulations con-

by section 29 i
subject to the condition
of the regulations being
made after previous publication.

Publication of regu-
lations.

(2, The date to be specified in accordance with

clause (3! of rection 23 of the General Clauses Act,

" 1897, as that after which a draft of regulations

proposed to be made will be taken into considera-

tion shall not be less than three months from the

date on which the draft of the proposed regula-
tions was published for general information.

(3) Regulations so made shall be published in
the local official Gazette, and on such publication
shall have effect as if enacted in this Act.

X of 1897.
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CHAPTER V.
Penalties und Procedure.

31. (1) If default is made on the part of any
registered Trade Union in
giving any notice or send-
ing any - statement or other
document as required by or under any provision
of this Act, every officer or other person bound by
the rules of the Trade Union to give or send the
same, or, if there is no such officer or person, every
member of the exccutive of the Trade Union, shall
be punishable with fine which may extend to five
rupees and, in the case of a continuing default,
with an additional fine which may extend to five
rupees for each week after the first during which
the default continues :

Provided that the agyregate fine skall not exceed
Sifty rupees.

(2) Any person, who wilfully makes, or causes
to be made, any false entry in, or any omission
from, the gencral statement required by section
28 or in or from any copy of rules or of altera-
tions of rules sent to the Registrar under that
section, shall be punishable with fine which may
extend to five hundred rupees.

32. Any person who, with intent to deceive,

Supplying false in- gives to any member of a
formation  regarding registered Trade Union or to
Trade Unions. - any person mleml.m6
applying to become a member of such Trade Union
any document purporting to be a copy of the rules
of the Trade Union or of any alterations to the
same which he knows, or has reason to believe, 1is
not a correct copy of such rules or alterations as
are for the time being in force, or any person who,
with the like intent, gives a copy of any rules of
an onregistered Trade Union to any person on the
pretence that such rules are the rules of a registered
Trade Union, shall be punishable with fine which
may extend to two hundred rupees.

33. (I) No Court inferior to that of a Presi-

. dency = Magistrate or a

Cognizance of offences. Magistrate of the first Class
shall try any offence under this -Act.

(2) No Court shall take cognizance of any
offence under this Act, unless complaint thereof
has been made by or with the previons sanction of
the Regustrar or, tn the case of an offence under
section 32, by the person to whkom the copy was
gicen, within six months of the date on which the
offence is alleged to have been committed.

Failure to submit
returns.
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